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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPA
NEW DELHI

OA NO 662/2024

IN THE MATTER OF:

GOPAL CHANDRA VANWASI ...COMPLAINANT
VERSUS

CENTRAL POLLUTION CONTROL BOARD ...RESPONDENTS

& ORS. |

COMPLIANCE AFFIDAVIT ON BEHALF OF DISTRICT MINING
OFFICER, BAGESHWAR, UTTARAKHAND IN COMPLIANCE OF
THE ORDER DATED 24.03.2025

Most respectfully showeth:

I, the above-named deponent do hereby solemnly affirm and state on oath as

under: -~

1) That the I Nazia Hasan is presently posted as the District Mining Officer,
Bageshwar, State of Uttarakhand, and is competent to sign and swear the
instant compliance affidavit and as such is well acquainted with the facts and

circumstances of the case deposed below.

2) That the above noted O.A. was listed for hearing on 24.03.2025, wherein the
Hon’ble National Green Tribunal was pleased to issue the following

directions:

“5. For causing environmental damage by throwing muck in the river

' ~ffecting the flow of the river, environmental compensation is
:d to be imposed upon the entities/persons responsible, by the
khqnd Pollution Control Board. Learned Counsel appearing for

KPCB submits that the action for imposition of environmental
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clearance will be prompily taken and action taken report will be filed
within two months. The State authorities are also required to ensure
action for the removal of muck illegally thrown in the river, which is

affecting the flow of the river.

6. Hence, we direct the State authorities especially the Respondents No.
3 and 4 to take expeditious remedial action in this regard and submit the

action taken report by way of an affidavit within two months.

7. Counsel for the State is also directed to disclose the status of pending

PIL before the High Court on the next date of hearing.
8. Liston 21.07.2025.°
Copy of the order is annexed herewith as Annexure A.

3) That in compliance of the above order, instant compliance affidavit is being

filed by the deponent.

4) It is submitted herein that thc Hon’ble High Court.of Uttarakhand, At
Nainital in WPPIL no 174 of 2024 has taken suo-moto action for the mining
operations in District Bageshwar, Uttarakhand. That the Hon’ble High Court
of Uttarakhand vide order dated 06.01.2025 and 10.01.2025 has imposed
complete ban on mining activitics in district Bageshwar, Uttarakhand. Thét
the relevant extract of the orders mentioned above are reproduced herein

below for your kind perusal:

Owdar Dated 06.01.2025:
“8. The report is not merely alarming, but is also shocking. The
report and the photographs clearly demonstrate complete
lawlessness by the miners, and are proofs of local administration

turning a blind eye to the transgression. Further, the report and the

NI
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.| Sh Harish
Chander S/o Sh
Lal Singh
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| - -
Muck/ mua | Kks. 5.00 lac
thrown on revenue | penalty  imposed

land, outside
permitted arca

on: 24.08.2025

Penalty has not
been deposited.

Mine License is
cancclled on
02.04.2025.

Notice has been
issued to the
owner to submit
Progressive mine
closure plan on:
14.07.2025

of the

Copy
penalty notice
along with
cancellation order
and notice for
progressive mine
closure plan is
Annexed
herewith

Annexure D.

as

.| Prop. Rajendera
Prakash
Upadhaya
transferred in
name of Rajesh

Verma s/o
Narender Lal
Verma on
22.12.2023

Muck thrown
outside permitted
area- flowing in
pungar river

It was informed
by the Owner on
13.09.2024 that
the muck

been removed

has

Rs.  5.00 lac
penalty imposed
on: 16.08.2024

Penalty deposited
on: 14.10.2024

Mine License is
cancelled on:
15.04.2025

Notice has been
issued to the
owner to submit
Progressive mine
closure plan on:

19.07.2025
Owner has
challenged  the
Cancellation
before  Hon’ble
high

Jon

court of
Uttarakhand, At
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I

I ——
mine owner for

removal of muck
abiding orders by

Hon’ble High
court. Copy
annexed as

Annexure I-1.

Mining banned in

Soapstone mine

permitted area in
khet no 84 area
0.078 he category
9(3)5

penalty imposed
on: 17.01.2025

Penalty deposited
on: 25. 01.2025

Copy of the
notice is
Annexed

herewith as

| Annexure K

.

M/S  Sangam | Muck kept outside | Rs. ~ 5.00  lac | ViniI

Minerals permitted area in | penalty imposed | District g
Khet no | on: 24.01.2025 Bageshwar vide
689106905 and in order dateg
middle of 6928 06.01.2025 an
| Penalty deposited 10.01.20205 1n
on: 10.02.2025 | WPPIL no
174/2025 pending
Copy of the | before High court
notice is | of Uttarakhand,

Annexed At Nainital.

herewith as
Annexure J The notice has
' _ been issued on
04.02.2025 to the
mine owner -for
removal of muck
abiding orders by
Hon’ble High
court. Copy
annexed ~as
‘ Annexure J-1.

.| M/S Surkali | Muck kept outside | Rs.  5.00  lac | Mining banned in

District

Bageshwar vide
order dated
06.01.2025 and
10.01.20205  in
WPPIL no

174/2025 pending
before High court

of  Uttarakhand,
At Nainijtal, .

The notice has

| been  issued “on
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11. That the deponent is a responsible Government servant having
the highest regards for the lHon’ble Tribunal and orders passed by
them. The deponent has always made his sincerest efforts to carry .
out the orders passed by this Hon’ble Tribunal in its letter and spirit

and shall continue to do so in the future.

/\ L
Deponent

Verification: -

H
Verified at Bageshwar on the .. day of August, 2025, that the

contents of the compliance affidavit are true and correct to the be/st of my
knowledge and belief based on the official record and nothing-is”false, and

no material has been concealed therein. 1
N -

Deponent

Dated: August 2025
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Item No. 06 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 662/2024
(I.A. Nos. 04/2025 & 307/2024)
Applicant

Gopal Chandra Vanwassi

Versus

Central Pollution Control Board & Ors. Respondent(s)

Date of hearing: 24.03.2025

CORAM: HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Respondent: Ms. Anjali Rajput, Adv. for R -3 & 4
Mr. Vivek Kumar Tandon & Ms. Prerna Tandon, Advs. for R - 5
Mr. Mukesh Verma & Ms. Vatsala Tripathi, Advs. for UKPCB (Through

vQ)

ORDER

1. In this original application, the Tribunal is considering the impact of
mining leases granted in the high Himalayas and hilly regions, particularly
with regard to District Bageshwar. The applicant has alleged that the
leaseholders constructed temporary waterways, diverted the flow of the
Pungar River, a tributary of the Saryu River, and disposed of the muck

generated from the mines into the Pungar River.

2. Learned Counsel appearing for the State of Uttarakhand has pointed
out that the WPPIL No. 174/2024 along with the connected PILs are
pending before the High Court of Uttarakhand at Nainital wherein the
Division Bench of the High Court by order dated 06.01.2025 had
suspended all the mining operations in Bageshwar District. The relevant

extract of order dated 06.01.2025 is reproduced below:



8. The report is not merely alarming,
and the photographs clearly demons
the miners, and are proofs of local administra
eye to the transgression. Further, the report an .
prima facie, demonstrate that further mining operations,
have already damaged dwelling :
landslides and definite loss of lives. The ironical part is that
trained officers have permitted mining operations at the base of
the hillock, when habitations in the revenue villages are found on
the top of the hillock. The photographs also indicate htfge crevasse
indicating impending landslides which would definitely lead to
huge loss of lives. Hence, pending further orders, all mining

operations in Bageshwar district shall stand suspended with

immediate effect.”
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but is also shocking. The report
trate complete lawlessness by
tion turning a blind
d the photographs,
which

houses, are likely to result in

3. Learned Counsel for the State has pointed out that the PIL is pending

and the interim order is operating.

4, On the direction of the Tribunal, Respondent No. 3, District Mining

Officer, Bageshwar has filed the report dated 15.01.2025. The said report

supports the allegation of the Applicant and discloses that the mining lease

holders have thrown the muck in river Pungar affecting the flow of the river.

For this action even the penalty has been imposed. Relevant extract of the

report of Respondent No. 3 is as under:

“«.

X

3. GHHIA & FTeATE Ieavid [ M UgerdRe ERT IR Fdl & gerg &
gRafaaT gar el el T =T &1 355 & HAR® TAuq AR Heddlid
QIR el 37 A6t vd G &1 d G 816 a7 Ferd & HHIG Felped
aIgEeia @ geel @1 [FEET0T far a1l 3 & HidReh T @
OeeTyRe! & FRT &7 & TIgY ST T FHedr a J&t a feral # Ferar
3Tetad Q¥ [3979T GRT FHT-THT Q¥ [E805707 fahar sar § faReror 3ur=a
B T BIRIATET (Heroed) T A RAaReT fFAFagan §-

>

RAIE 20.06.2024 F1H HAFNELET, AGHT T STATS TR F 4
&rer 7 [ g7 4t aner RE fFardt ww aikr agdea a e
TR & 0a7 H Flpd BT @A geer F @A fsmr a
ST [T GRT &Il fNRT0T FogeT fsar o= & Bderor &
GRTE GFIT T faF UCCTRT GRT 39 WA &7 & ane
Horal/ At 31l T & FAT AT 87 F TEX U TFT £
HH H Aorar sienm AT &1 3 F FH F 3ou@es su-misr
(TRER) AN -2023 & [ 50 (12) 3 3R Geerana or

2

N .

13
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D 5.00 71T FT Fdavs T fd T #r wegla #r T
Ao s vd @faewd BEened, 3eRT@vs GRT Ggel¥Re I
&0 5.00 F1F &7 IA4zvz JRRIT fFar 4w &1

BaTF 25.06.2024 F A @G Qe 3t TNT FFUE AR
# 4 St geprer suremy & gey H &hpa GiTwe F @A
gzer #r ST AT, T A TRe 3T GRT & T Rrrad
arm##gﬁm/ﬁ#mmﬁmvdmﬁmm
fxar arar) BhenT & SR urr AT O GgeruRd ERT Fhpd
T 87 & TIEX AT ST AT § S gIe adr & of genfad e
7eT &1 3% & FH H IoNavE 3U-wlasr (GRER) AFAEH-2023
& FET 50 (12) & HFEX TELTURT G7 0 5.00 1 F7 H4qvs
HRT R e B Fegly & Tl FRers yed vd Flada
BITeT, 3ERIGVS ZRT UTETURS G¢ #0 5.00 FIG T HIGUE
HRRMOT frr orr & A2, sgeg U9 @lFwd [Haeierd,
SRS, ST & FITT G 3116 Rl 16 ITET, 2024
& pH F GZeraNE gNT @A geeT &7 & arey sTeh 7w Hed B
ET FUT QIR T & Ford it ST & Wb By GOATICAD 1A
FT AT v AR & eda aaa & Bl BT a2 A 3w &
HFUTerd H GTereIRe I faafiar 13.09.2024 & ZRT a9 a7
T & fF GZeryRes GRT 3UA @A &4 H ag] gsT Herdl §eT
faar = &

RA1F 26.06.2024 Pl deete ZIATGRT @ TH Hglel! H A Gz
R st g7 4 & g saler Fardt mar R, giee aad,

TGHT GG, [T araa vd 4) Tifaee &g e g7 Ay des
e €AY fAardr @A Fele), el GG, [Ser araar & gar
# T FigEcia @A Uee @ [FE0T T e aur @A
f%mr GRT GFUeT [T ) AT & gk grar aar e
UECTeIR® ZRT G F1 & [Adhell Fear HUa TAT 87 & Ty
g gargd HF & It H 167 7T &1 3F & HA H IRIES
3U-8fA57 (IRFR) [AFAMEAN-2023 & HTH 50 (12) & HFEAR
GECTIR® G ®0 5.00 &G & 3Yqvs HRIOT 52 s dr
Fegla @ T [Aderr JaeT vd GlawH [HeTe, 3ERIEvs ERT
GEeTeIR® G¢ &0 5.00 #1A & HIq0s R fsar arar &)

fais 02.07.2024 @ UCTiIR® Ho JESE AEAE Uréaw A
FAGT g awidt g7 4 A Mg awidt va 4t anT &g aRer
g7 A 71T e URER & QT H Sieaug 7 amtae JiR Flona Jd
IRt A 4.281 ¢0 &TBe H Fhpd AlTEeiT AT gee HT TG
30T SIsTEe e @ @A fHTT gRT fRar ) e &

3

N

14
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KT TR T 5 TSR G WA ar & e Fed/ Aeet
o U @ 817§ AR ST T & T FoA/ P e 7
# @it T T F v @ @ ¢ 37 F A F 5HEs 5
TR (IRER) fTEER 2023 & [TH 50 (12) F FFAR
TEETRE GF o 5.00 @G F v HOORT 5 S F
g 7 T v HEE v @A AR, ST &
TESTR T o 5.00 FIE T HAZvE HRAT f5ar AT &1

<

Ho Foymodto Paved & wer 3 agHier T e AR F TH
HTEABIE GIFIRT A FIET H=AINT 03.147 #0 3 Ehipe @lAT
FITEENT T Uger # 02.08.2024 & HFcT vd @lAPH FIHIT
ST AR FUT AT FIHTT GRT Fgeh [384707 fopear T 3
& FH T FEATT UT TEAT 458 fAlF 07.08.2024 & FRT
g # whpd Hueeld G gge d G #rd & SWied
Bwe 7/ Bedr @t a8 & gaRa @@ & ded &g aee
T FIHTIET FY AT [FABRT va §7 BT B 3Gerses
wE T & [Ader B T g RAiF 19.11.2024 F WA
FAZIRT T 30l 87 Rerda A &= Qe a I
R GRT o Fo HRo o fAmvew & @AA Ued @I [FNGTT
faar TrRir1 At & @Y g dlew del i % GSCTIRE GRT
Y el & UFRT #F fRaw ot A & S AT & AN
e J0 5, 6 T 7 FED & dw T & Dew TEIT 05 I
HHAG & BT Fo 20 #eF G5 &1 Bow FEIT 06 DA FFaR 18
7 g5 &1 geereR® GRT f5d a3 @A Frf & fEeadia -
ol E3T &1 Qe # [5AT T @AeT BT Al d HEAlAT Fegar
Fpd @A &1 & TR D 0 19 Td 20 HEA AT gIT &
fFad a7 H IRIEUS 3T-GlasT (IRER) [AT#AmEe-2023 &
377 50 (12) & 3FHR GEeTIRT QT &0 5.00 & # HAZvs
HFRIOT v a & Tegia & 7

3! AT HTeTEH FIIaEr AT &l

fTrs 27.12.2024 $F FAT 5107 Ud ITET RN FRT ST
GTAGRY & A [FsE A A wehor RE quem & ger & whga
FIgEelT @ee Uger w7 0T S gehvr e awer & aaafr
4t STt g wiereT for sufEfa # fsar o feror & aine
Al ¥ G UgeT 47 AT & e ave w7 g o e o
oA 1 & Ao Ao Flipd G 87 & T et F 5

AT FH0 5042 Fo a5t ¢ & J §F AP By BF A0 4444 T

o &Y 4467 T YGI g3 GIAT I &1 3 & oy & Zeravs 5q-

GlEAST (TRER) [FIAEGA-2023 & @I 50 (12) & HFHAR

NS

15
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Braar 50 (12) & @R UETUR®E UT 0 5.00 7% FT HIavE
R 53t Sie & Feglfa &t Tl [3Hdr 3T RIS
Frfart afaaA g

S. For causing environmental damage by throwing muck in the river
and affecting the flow of the river, environmental compensation is required
to be imposed upon the entities /persons responsible, by the Uttarakhand
Pollution Control Board. Learned Counsel appearing for the UKPCB
submits that the action for imposition of environmental clearance will be
promptly taken and action taken report will be filed within two months.
The State authorities are also required to ensure action for the removal of

muck illegally thrown in the river, which is affecting the flow of the river.

6. Hence, we direct the State authorities especially the Respondents
No. 3 and 4 to take expeditious remedial action in this regard and submit

the action taken report by way of an affidavit within two months.

7. Counsel for the State is also directed to disclose the status of pending

PIL before the High Court on the next date of hearing.

8. List on 21.07.2025.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM

March 24, 2025
Original Application No. 662/2024
(I.A. Nos. 04/2025 & 307/2024)

dv..

0
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" the transgre’éslléﬁ'l. Further, the report '&hd the
| photographs, prima facie, demonstrate that further
mining operations, which have already damaged
dwelling houses, are likely to result in landslides and
definite loss of lives. The ironical part is that trained
officers have permitted mining operations at the base
of the hillock, when habitations in the revenue villages
are found on the top of the hillock. The photographs
also indicate huge crevasse indicating impending
landslides which would definitely lead to huge loss of
lives. Hence, pending  further orders, all mining

pperations in Bageshwar district shall stand suspended
with immediate effect.

O. A copy of this order be forwarded to the Di'recfor,
Geology.and Mining" Dépa:rtme'r\t, Uttarakhand,_ vi/ho
shall communicate the ééme to the miners and énsﬁre
implementation of this ordef. The Director, Geolégy and
Mining Department is m'ade personally respons-i_blé for
implementation of this Qrdér. o | a

10. The Amicus Curiae shall bring on - record  and
implead all the lease holders and also array the officers

of the concerned department as party- respondents to
the PIL. ”

11. We wish to place on record our appreciation for

the strenuous efforts put in by the Court Commissioner,
hamely, Mr. Mayank Rajan Joshi and Mr. Sharang

Dhulia, despite dubious efforts on the part of vested
interests.

12. For compliance, list along with Writ Petition (PIL)
NOs.137 of 2022 and 35 of 2024, nn no n1 2925, on
which date, the Director,

Geo Mining

S
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7.

continue till the next date of hearing.

8.

Rahul

(Manoj Kumar Tiwari, J.)

318 23

-om the level of Government Ne Wil IUIwaiu uic Juinis v
uile Government for Immediate action.

li) Actlon will be taken by the antl /I/ega.l mining task Iflotr;:’z
constituted at the Tehsll level by Inspecting regularly a e
mining areas. On having lllegal mining or overburdep in e
forest land/forest panchayat the recommendation fo

cancellation of such mining lease will be recommenr-ed to
the Government.

i) On having Illlegal mining or overburden in the i1and of
the Government outside the demarcated area th_e
recommendatlon for cancellatlon of such mining lease will
be send to the competent level.

iv) The District Magistrate by inspecting himself, the mines
leased in the name of Shri Thakur Singh Gariya and Shri
Surendra Singh Bhauriyal situated in Tehsil Dugnakuri, on
finding any irregularities in the mining area and shall
prepare a detailed report regarding the same and further

proceed accordingly for cancellation of the concern mining
lease.

V) The District Magistrate will send the recommendatioq of
canceliation of the mining lease of Shri Kuldeep Singh Bisht

which was closed since 8.8.2023 situated in the area of
Tehsil Kanda. '

Vi) The special audit of the District Mineral Foundation Fund
(D.M.F. fund) will be conducted internally or through third
party from the level of District Magistrate by the Audit
Department periodically in every years. SRR

vii) The drone survey of the mining affected areas,
afforestation and geo-tagging of trees will be managed

from the amount received from the District Mineral
Foundation. -

viii) The use of the fund received from District Mineral
Foundation will be ensured from District level for the basic
facilities like supply of drinking water, enrivonment
conservation and pollution control, health, education,
women and child welfare, welfare of old age and disabled
persons, skill development and cleanliness, physical

infrastructure, irrigation and energy in the mining affected
areas.

ix) The District Magistrate will forward his opinion/
suggestion in relation to other practical problems occurred

in mining process in the District for the decision -of the
Government.”

The ban on mining operations in the district-shall

List this case on 12.02.2025.

(G. Narendar, C.1)

10.01.2025 10.01.2025

‘J
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" Back.filing shall be done In a natrean&aner from lowor level to upper levaB i

activity and back filling shall be done simultaneously once space is avaifable. done. No
1. No disturbance to naturel drainage system around the mining lease area ghall bel : Walef
mixing of Wastes is allowed. The dump sifé shall be kept away from the nearby nalla hal b
bodles' and maintainad at & dlstance of at least 100 meters. Tha extornal dump gasures.
protected against slide/siip by adopting suitable mechanical and vegetative mhe|gm to
Proponent should construct a retalning wall, along the nafah side, with suitable o ass
protect soil erosion. The construction of foa wall, check dam and planting O
species/soil binding dwarf spacies in dump yard shall ba done.
12, The project proponant shall undertoke transportation of mineral from pi 1t Department in
manually or by mule. Further it shall striclly adhere to the norms of Transpo ring - extracted
refraining from use of polluting and tess tuel efficient vehicles for tramF;O i ‘standard
minerals to final destination. There shall be no over loading of vehlcla:r ar; tl?n o to ime.
norms fixed by Contral Government/State GovemmentHon'ble Courts onﬁty of soapstone
13. The project proponent shall regulate and malntain record of tho quaoepartmenﬂofs"‘m
extracted during a seasan. The monltoring shall be ensured by Mines
Administration from time to time. ining of
14, There shall be no labour camp In the mining lease area for the [abm’lr °'Lgd3§fgr:;$ s:frce
soapstone. The labour engaged in mining shall belprc;vsded free fuel wo
ol energy o avold any pressura on adjoining forest lan ' itorin
15. Proponent should submlit surface water quality tand amblont alr quality” mon g
report as committed in EMP, with sultable parametors uch as
16. Under corporate soclal responsibility proponent should develop mm:ggfggﬁgg: public
drinking water, education, housing, santtat;'?fr;. he{alth, safety and m '
transportation and communication, soclal welfare elc. |
17. The proponent shall erect eco friendly moblle toliets for the workforce at site and ?ha]
ensure disposal of solld waste as per the existing provisxons!rulea!guldaihes. ction shall-be
18. Afforestation shall be carred out In nearby Van Panchayat. The species seiemon il of
site specific and cater to the demand of the Van Panchayat. The concemed dis ct Og ater
State Forest Department shall ensure the compliance. Proponent should make.} im'e er.
dense plantation of shnubs. Lo
19. The Geology and Mining dopartment shall identify an agency for regularlgqgoglqal
monitering of quality of ground water of existing hand pumps and tube welis in the vlg\nlty of
the mining site.
20.The project proponent shall formulate a transparent and unblased procedure for
engagement of laborers for sustalnsble extraction of the minerals from the mining_lease
ares. The project proponent shall ensuré that maximum loca! lsbour be engaged and hence
employment opportunlty provided. The project proponent shall follow all safety measures for

t head to read head

labouyr force engaged In accordance with-relevant Acts/Rules, 4
21, The project proponent shall prepare‘the plan of mining in conformity with the mine lease
conditions and the Rules prescribed in this regard thereby clearty delineating the No Work
Zone In the mine lease area l.e. at lsast 100mt distance from NallahsAWValer Bodies, bridges, .
educational institution or structures of historical importance. : R
22, Effective safeguard measures, such as regular water sprinkling shall be carried out In critical -
areas prone 1o air pollution and having high levels of particulate matter such as loading and
unloading polntfand all transfer points. tt shall be ensured that the Ambient N#Léﬁi!ifj
" parameters conform to the norms presctibed by the Central Polt S e d)
Peoard. ution Contro} Boardlnmis
23. The project proponent shall provide protective respiratory devices R
dusty areas and they shall also be provided with adequate tralning antti ln?:ﬂtzrlf'hw% Ing-in
and health aspects. Periodical medical examination of the workers on on on safety
shall be carried out and records malntained. gaged In the project:

24. The proponent shall provide eco friendly moblfe toflets f ’ '
or i
ensure disposal of solld waste as per {he existing provislonshg]l:s\;;otz;ggﬁe ot site-and shal
25.The project proponent shall ensyre compllance to provislons of meesz;u Acts, Rul
) es,

Regulations and Guldelines, for the time bein
; g in force, i
26.The project proponent should plant 5000 trees In . 00 0 the profect

maintenance In the next 3 years. The plants should be p,f::: oj lf‘:et?w: foﬂo':fggns\/ ‘mtglr
buffe 0l the
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\ X.FMS | | e-Challan 349
r -

Uttarakhand Treasury Form-209(1)
" ““ Financial Handbook Vol. V, Part- i
» Form No. 43A(1)

(See paragraph 417 and 478)
Challan form for deposliting amount

(Payment Gateway)

Trcns“rylS\\b-Trens\"‘\"B““km""k Branch - State Bank Of Indin

) Completed suceess fally. e

on If necessary or SURENDRA SINGH BHAURYAL AND

| Name of the person {design ,
. Organization on whose pehalf amount Is being paid. GOVIND SINGH

Address \ Maholi Ditrict Bageshwar
*q | Registration Number (if necessary) \
4 | Full details of amount to be deposited {for which Penalty Chaltan deposited by Shri

se and in favour of) R . .
purpe Moolnarayan Mines against notice no 421

dated 31 July 2024

5 | Gross value of Challan 200000

6 I N jue of
et value of Challan 200000

Director Geology and Mining Uttarakhand

8 | Related office for which challan is to be deposit Directorate of Geolo gy and Mining, District Office

Bageshwar

]
|

7 | Deaprtment \
|

0853 - Non-ferrous Mining and Metallurgical
Industries

9 | Fulldetails of Head of Account \

Eo 13 Digit code of Head of Alc As per details bel
11§ Delow

SLNo.  Services

A o - o ‘Detail Head Amount .
eral Concession Fee rent and interest charges, 0853001020100 20000

Total Challan Amount- s

Amount {in WOfﬂa) -Rs, Two Lakh Only ___,_—J

Signature of de
Partmental officar with seaf AL AND
, INGH BRAURYAL
SURENDRA § GOVIND SINGH

- e e e mmm ==t
alian No- 0853122400275

Am ! .
Dae - DB nowat i Figuro(Re,) « 200000

Amuonnt I wogds « 188, v Lakh onty
Received Through

ASKNP2

Hank Reft. No.- IKOD:
Garewavt

State Bank (}W
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Case Type
Filing Number

Registration Number

CNR Number

First Hearing Date
Next Hearing Date
Stage of Case
Coram

Bench

State

District

Judicial

Causelist Name

379 84

High Court of Uttarakhand
Back

High Court of Uttarakhand
Case Details

: WPPIL
: 8190/2024 Filing Date: 06-11-2024
1 174/2024 Registration Date: 06-11-2024

: UKHC01-017500-2024

Case Status

: 22nd August 2025

: ORDERS ON APPLICATIONS (AFTER FRESH) -23

: 1226Hon'ble Mr Justice G. Narendar , Hon'ble Mr. Justice Alok Mahra
: Division Bench

: UTTARAKHAND

: Bageshwar

: ALL SECTIONS (CIVIL AND CRIMINAL)

: DAILY CAUSE LIST
Not Before Me :

Petitioner and Advocate
1) SUO MOTU PIL

Advocate- DUSHYANT MAINALI

Respondent and Advocate
1) STATE OF UTTARAKHAND

Advocate - C.S.C., ,NAVEEN CHANDRA TEWARI,RAHUL ADHIKARI,MENKA TRIPATHI,PUSHPILA BISHT,NANDAN ARYA,M S
DHAPOLA,DEEPANSHU PATHAK,HEMANT PANT,B D PANDE,BASANT KUMAR,DEEP CHANDRA,SUNDER DHAUNI,Mamta
Bisht,SIDDHARTH JOSHI,ANIL KUMAR JOSHI,MEENAKSHI PARIHAR,KIRTIKA GOYAL,KARTIK PANT,Mamta Bisht, PAWAN
BHATT,BHUPESH KANDPAL,KARTHIK JAYASHANKAR,PIYUSH GARG,PRIYANKA AGRAWAL,HEMANT PANT,SIDDHARTHA
SAH,ABHISHEK SRIVASTAVA,NISHANT GARKOTI,AAYUSH GAUR,PRIYANKA AGRAWAL,RAJESH PANDEY,HARDIK SAH,D C
S RAWAT,MEDHA PANDEY,KHUSHBOO CHAUDHARY,PULAK RAJ MULLICK,SAUMYA TRIPATHI
2) PRINCIPAL SECRETARY

Advocate-C.S.C.
JLHEMANT PANT
VINAYAK PANT
DHARMENDRA BARTHWAL
KARMANYA PANDEY
HIMANSHU YADAV
3) SECRETARY RURAL DEVELOPMENT

Advocate-C.S.C.
4) UTTARAKHAND POLLUTION CONTROL BOARD

Advocate-ADITYA PRATAP SINGH
5) DISTRICT MAGISTRATE

Advocate-C.S.C.
6) state level environment impact assessment authority through its member secretary

Advocate-DR AMAN RAB
7) DFO BAGESHWAR

8) DISTRICT MINERAL FOUNDATION TRUST BAGESHWAR THROUGH ITS MEMBER SECRETARY
9) SECRETARY GEOLOGY AND MINING DEPTT

10) UNION OF INDIA

11) SECRETARY

12) DIRECTOR GENERAL

13) DIRECTOR
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14) SECRETARY

15) DISTRICT MINING OFFICER

16) M/S LALIT MOHAN JOSHI

17) M/S JAI SHREE HARI SOAPSTONE CHIRANG
18) M/S GARUWA SIRMOLI SOAPSTONE MINE
19) M/S SHRI NAVEEN KUMAR

20) ALMORA MAGENSITE LIMITED

21) M/S KANTILAL SHAH MINES

22) M/S PURAN CHANDRA TIWARI

23) M/S HARUNATH MINES AND MINERALS

24) M/S SHRI SHAKTI MINES

25) M/S AGRI MINERALS THROUGH ITS LESSEE
26) M/S SIDDHBALI MINE AND MINERALSTHROUGH
27) M/S RAJENDRA SINGH NAGARKOTI MINES
28) M/S UMMED SINGH SHAHI

29) M/S THAKUR SINGH GARIYA

30) M/S PRAKASH SINGH NAGARKOTI

31) M/S RUDRA MINESTHROUGH DHUNGA BAGESHWAR
32) M/S MAHESH SINGH BHOURYAL

33) M/S DHAULINAAG MINESH

34) M/S SHRI PREM SINGH DHAMI

35) M/S NIRMALA DAFOUTI

36) M/S KAMLA DEVI BAFILA

37) M/S RAJENDRA PRASAD TIWARI

38) M/S SHRI UMMED SINGH KALAKOTI

39) M/S SANGAM MINERAL

40) M/S BALRAJ ASSOCIATES

41) M/S BALWANT SINGH BHAURYAL

42) M/S KANTI LAL SAH MINES

43) M/S SANDEEP SAH

44) M/S STAR MINES

45) M/S SUNSHINE AND MINERALS

46) M/S UTTARAKHAND MINE MINERALS

47) M/S BHARAT SINGH BHAKUNI

48) M/S PRAKASH SINGH DHAPOLA

49) M/S GUCHETI MINES

50) M/S RAJANI SHAHI

85
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51) M/S TALLA SANYUDA SOAPSTONE

52) M/S SAI MINES AND MINERALAS

53) M/S HARISH CHANDRA KANDPAL

54) M/S JAI AMBIKA MINES

55) M/S SHIV SHAKTI MINES AND MINERALS
56) M/S RAJENDRA PRAKASH UPADHYAY
57) M/S RAJENDRA SINGH DAFOTI MINES
58) M/S GANGANATH MINERALS

59) M/S SAVITA TIWARI MINES

60) M/S SMT KHIMULI DEVI

61) M/S MANISH NAND KISHORE AGARWAL
62) M/S DEWAN SINGH RAUTELA

63) M/S UMED SINGH KALAKOTI

64) M/S JAI MATA DI MINES

65) M/S GOVIND SINGH RAUTELA MINES
66) M/S MANOJ KUMAR SAH

67) M/S NANDITA TEWARI MINES

68) M/S N S CORPORATION

69) M/S MAA DURGA MINES

70) M/S AMJHAJOO SOAP STONE MINE THROUGH ITS LESSEE THAKUR SINGH GARIYA

71) M/S SHRI RAM BHARAT MINES

72) M/S KATIYAR MINING AND INDUSTRIAL CORPORATION
73) M/S PARVATIYA MINE

74) M/S HAIDAKHAN MINES

75) M/S JHARKOT SOAPSTONE MINE
76) M/S SMT KUNTI PARIHAR

77) M/S DIWAN SINGH PAPOLA MINES
78) M/S PURAN SINGH MAJILA

79) M/S KHETWAL MINES

80) M/S ONKAR MINERALS

81) M/S JAI GANGANATH SHI LESSEE
82) M/S KANTI LAL SHAH MINES

83) M/S HARSH KUMAR MEHRA MINES
84) M/S ALMORA MAGNESITE LIMITED
85) M/S PURAN CHANDRA TEWARI

86) VIKRAM SINGH SHAHI

87) M/S RUDRANI MINES

86
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88) M/S MAA BHAGWATI MINES

89) JAY MAA BHAGWATI BHATNIKOT

90) M/S JAAGNATH MINERALS

91) SHRI UMMED SINGH KALAKOTI

92) SHANKAR SINGH DAFOUTI

93) THAKUR SINGH GARIYA

94) THAKUR SINGH GARIYA

95) KRD MINERALS

96) SHRI DARBAN PURI

97) ANAND SINGH KALAKOTI SOAPSTONE MINE
98) GOVIND SINGH BHAURYAL

99) GANESH DUTT NAINWAL

100) M/S DEEP CHANDRA VERMA

101) DINESH SINGH PARIHAR

102) M/S ASHA GARIAAND VIJAY KUMAR MITTAL
103) H B CORPORATION

104) GOPAL RAM

105) KEDAR SINGH

106) PARTH MINERALS

107) BHUWAN CHAND TIWARI

108) PUNGAR VALLEY SOAPSTONE

109) SMT KANCHAN BANSAL

110) PUNGAR VALLEY SOAP STONE PRIVATE LIMITED
111) DEVBHOOMI MINES

112) M/S BALAJI MINERALS

113) DINESH CHANDRA SINGH GARIA

114) NANDITA TEWARI

115) SURENDRA SINGH BHORYAL

116) MADHO SINGH PAPOLA

117) N S CORPORATION THROUGH ITS PARTNER KAMLESH PRASHAD
118) PRATAP SINGH GARIA

119) GEETA BHAURYAL

120) GIRISH CHANDRA PETSHALI

121) MADHO SINGH PAPOLA

122) KATHMULIA GADELIKHET

123) M/S BANGCHUDI SOAPSTONE MINING PROJECT

124) SHRI SHAKTESHWAR MAHADEV

87
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125) DIWAN SINGH PAPOLA

126) JAY MAA BHAGWATI BHATNIKOT
127) NAULING MINERALS

128) SOAPSTONE MINES

129) DHAULINAG MINES

130) KHADAK SINGH DAFAUTI

131) NEW HILLS MINES

132) M/S HARISH MEHTA

133) M/S HARISH MEHTA

134) M/S KULDEEP SINGH BISHT
135) KRISHNA SINGH PARIHAR

136) SUNEEL KUMAR PETSHALI
137) TEK CHAND KAPOOR

138) JAGDISH SINGH KALAKOTI
139) M/S KUNDAN SINGH NEGI

140) M/S AMBA MINE AND MINERALS
141) M/S INDER LAL BAJRANG

142) M/S INDER LAL BAJRANG

143) M/S JEEWAN SINGH KHETWAL
144) M/S DHAN SINGH BAFILA

145) M/S DHAN SINGH BAFILA

146) M/S GANGA PRASHAD PANDEY
147) M/S SACHIN TIWARI

148) M/S SHER SINGH DHAPOLA
149) M/S M R MINERALS

150) M/S PANKAJ BHATT

151) M/S HARISH CHANDRA LOHANI
152) M/S SUBODH LAL SAH

153) M/S MAHESH PANT

154) M/S ANAND GIRI GOSWAM

155) M/S JEEWAN SINGH KHETWAL
156) M/S PRAVEEN SINGH PAPOLA
157) M/S MADHAWANAND PATHAK
158) M/S BHUWAN CHANDRA JOSHI
159) SHRI GOVIND SINGH

160) M/S BHUPENDRA SINGH BHAURYAL

161) SUNDAR SINGH MEHRA

88
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162) M/S RAMESH SINGH CHAUHAN
163) MALLADESH SOAPSTONE MINE
164) M/S RAMESH SINGH MAJILA
165) M/S FATEH SINGH PARIHAR
166) M/S BHUPAL SINGH KANWAL
167) M/S HIRDESH KUMAR SAH

168) M/S WAVE MINE PVT LTD

169) M/S UMESH CHANDRA PANDEY
170) M/S DEVESH SRIVASTAVA

171) M/S RAMESH CHANDRA

172) M/S SHRI HARISH CHANDRA
173) M/S DIWAN SINGH PAPOLA

174) M/S DIWAN SINGH PAPOLA

89

175) DIRECTORATE GENERAL OF MINES SAFETY THROUGH DIRECTOR

Acts

Under Act(s)

Under Section(s)

Under Article 226 of the Constituion of India

226

IA Details

1A Number " Party

| Date of Filing | NextDate | IA Status

1A/1/2025

Classification : MISCELLANEOUS
APPLICATION WITH COUNTER
AFFIDAVIT

STATE OF UTTARAKHAND

11-02-2025 -- Pending

1A/2/2025

Classification : MISCELLANEOUS
APPLICATION WITH COUNTER
AFFIDAVIT

STATE OF UTTARAKHAND

11-02-2025 -- Pending

1A/3/2025

Classification : MISCELLANEOUS
IAPPLICATION WITH COUNTER
AFFIDAVIT

STATE OF UTTARAKHAND

11-02-2025 -~ Pending

1A/4/2025

Classification : MISCELLANEQOUS
IAPPLICATION WITH COUNTER
AFFIDAVIT

STATE OF UTTARAKHAND

11-02-2025 -- Pending

1A/5/2025

Classification : MISCELLANEQOUS
APPLICATION WITH COUNTER
AFFIDAVIT

STATE OF UTTARAKHAND

11-02-2025 -- Pending

I1A/6/2025

Classification : MISCELLANEOUS
APPLICATION WITH COUNTER
AFFIDAVIT

STATE OF UTTARAKHAND

11-02-2025 -- Pending

1A/7/2025

Classification : MISCELLANEOUS
IAPPLICATION WITH COUNTER
AFFIDAVIT

STATE OF UTTARAKHAND

11-02-2025 -- Pending
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1A/8/2025

Classification : MISCELLANEOUS
APPLICATION WITH COUNTER
AFFIDAVIT

JOUJ
STATE OF UTTARAKHAND

11-02-2025

Pending

1A/9/2025

Classification : MISCELLANEOUS
APPLICATION WITH COUNTER
AFFIDAVIT

STATE OF UTTARAKHAND

11-02-2025

Pending

1A/10/2025

Classification : MISCELLANEOUS
APPLICATION WITH COUNTER
AFFIDAVIT

STATE OF UTTARAKHAND

11-02-2025

Pending

1A/11/2025

Classification : MISCELLANEOUS
APPLICATION WITH COUNTER
AFFIDAVIT

STATE OF UTTARAKHAND

11-02-2025

Pending

1A/12/2025

Classification : MISCELLANEOUS
APPLICATION WITH COUNTER
AFFIDAVIT

STATE OF UTTARAKHAND

11-02-2025

Pending

1A/13/2025
Classification : MODIFICATION
APPLICATION

STATE OF UTTARAKHAND

11-02-2025

Pending

1A/14/2025
Classification : RECALL
APPLICATION

SUO MOTU PIL

11-02-2025

Pending

IA/15/2025
Classification : INTERVENTION
APPLICATION

SUO MOTU PIL

11-02-2025

Pending

IA/16/2025
Classification : INTERVENTION
APPLICATION

SUO MOTU PIL

11-02-2025

Pending

IA/17/2025
Classification : INTERVENTION
APPLICATION

SUO MOTU PIL

11-02-2025

Pending

IA/18/2025
Classification : STAY VACATION
APPLICATION

STATE OF UTTARAKHAND

18-02-2025

Pending

IA/19/2025

Classification : MISCELLANEOUS
APPLICATION WITH
SUPPLIMENTARY AFFIDAVIT

STATE OF UTTARAKHAND

21-02-2025

Pending

IA/20/2025

Classification : MISCELLANEOUS
APPLICATION WITH
SUPPLIMENTARY AFFIDAVIT

STATE OF UTTARAKHAND

25-02-2025

Pending

IA/21/2025

Classification : MISCELLANEOUS
APPLICATION WITH SHORT
COUNTER AFFIDAVIT

STATE OF UTTARAKHAND

27-02-2025

Pending

I1A/22/2025

Classification : MISCELLANEOUS
APPLICATION WITH
SUPPLIMENTARY AFFIDAVIT

STATE OF UTTARAKHAND

27-02-2025

Pending

IA/23/2025

Classification : MISCELLANEOUS
APPLICATION WITH
SUPPLIMENTARY AFFIDAVIT

SUO MOTU PIL

28-02-2025

Pending

IA/24/2025

Classification : MISCELLANEOUS
APPLICATION WITH COUNTER
AFFIDAVIT

STATE OF UTTARAKHAND

03-03-2025

Pending

IA/25/2025
Classification : STAY VACATION
APPLICATION

STATE OF UTTARAKHAND

03-03-2025

Pending

IA/26/2025
Classification : MISCELLANEOUS

STATE OF UTTARAKHAND

05-03-2025

Pending




APPLICATION WITH
SUPPLIMENTARY AFFIDAVIT
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1A/27/2025
Classification : RECALL
APPLICATION

STATE OF UTTARAKHAND

05-03-2025

Pending

1A/28/2025
Classification : MODIFICATION
APPLICATION

STATE OF UTTARAKHAND

05-03-2025

Pending

1A/29/2025
Classification : MODIFICATION
APPLICATION

08-03-2025

Pending

1A/30/2025
Classification : INTERVENTION
APPLICATION

SUO MOTU PIL

11-03-2025

Pending

1A/31/2025
Classification : MODIFICATION
APPLICATION

STATE OF UTTARAKHAND

11-03-2025

Pending

1A/32/2025

Classification : MISCELLANEOUS
APPLICATION WITH COUNTER
AFFIDAVIT

STATE OF UTTARAKHAND

11-03-2025

Pending

1A/33/2025

Classification : MISCELLANEOUS
APPLICATION WITH
SUPPLIMENTARY COUNTER

SUO MOTU PIL

19-03-2025

Pending

1A/34/2025
Classification : MODIFICATION
APPLICATION

STATE OF UTTARAKHAND

26-03-2025

Pending

1A/35/2025
Classification : MODIFICATION
APPLICATION

STATE OF UTTARAKHAND

26-03-2025

Pending

1A/36/2025
Classification : MODIFICATION
APPLICATION

STATE OF UTTARAKHAND

26-03-2025

Pending

IA/37/2025
Classification : MISCELLANEQOUS
APPLICATION

STATE OF UTTARAKHAND

27-03-2025

27-03-2025

Disposed

IA/38/2025

Classification : MISCELLANEOUS
APPLICATION WITH
SUPPLIMENTARY AFFIDAVIT

STATE OF UTTARAKHAND

27-03-2025

Pending

IA/39/2025

Classification : MISCELLANEOUS
APPLICATION WITH
SUPPLIMENTARY AFFIDAVIT

STATE OF UTTARAKHAND

01-04-2025

Pending

IA/40/2025
Classification : STAY VACATION
APPLICATION

STATE OF UTTARAKHAND

01-04-2025

Pending

I1A/41/2025
Classification : INTERVENTION
APPLICATION

SUO MOTU PIL

01-04-2025

Pending

I1A/42/2025
Classification : MODIFICATION
APPLICATION

24-04-2025

Pending

IA/43/2025
Classification : MODIFICATION
APPLICATION

24-04-2025

Pending

I1A/44/2025
Classification : MISCELLANEOUS
APPLICATION

30-04-2025

Pending

IA/45/2025
Classification : URGENCY
APPLICATION

STATE OF UTTARAKHAND

08-05-2025

Pending

IA/46/2025
Classification : URGENCY
APPLICATION

STATE OF UTTARAKHAND

15-05-2025

Pending
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IA/47/2025 JOI
Classification : MISCELLANEOUS

APPLICATION WITH STATE OF UTTARAKHAND
SUPPLIMENTARY AFFIDAVIT

16-05-2025

Pending

1A/48/2025

Classification : MISCELLANEOUS
APPLICATION WITH
SUPPLIMENTARY AFFIDAVIT

STATE OF UTTARAKHAND

16-05-2025

Pending

1A/49/2025
Classification : MODIFICATION
APPLICATION

20-05-2025

Pending

1A/50/2025
Classification : MODIFICATION
APPLICATION

20-05-2025

Pending

1A/51/2025
Classification : MODIFICATION
APPLICATION

20-05-2025

Pending

1A/52/2025
Classification : URGENCY
APPLICATION

23-05-2025

Pending

1A/53/2025
Classification : INTERVENTION
APPLICATION

23-05-2025

Pending

1A/54/2025

Classification : MISCELLANEOUS
APPLICATION WITH COUNTER
AFFIDAVIT

STATE OF UTTARAKHAND

09-06-2025

Pending

I1A/55/2025
Classification : INTERVENTION SUO MOTU PIL
APPLICATION

12-06-2025

Pending

1A/56/2025
Classification : MISCELLANEOUS ||SUO MOTU PIL
APPLICATION

16-06-2025

Pending

IA/57/2025

Classification : MISCELLANEOUS
APPLICATION WITH SHORT
COUNTER AFFIDAVIT

STATE OF UTTARAKHAND

20-06-2025

Pending

IA/58/2025
Classification : MISCELLANEOUS
APPLICATION

20-06-2025

Pending

I1A/59/2025
Classification : REVIEW SUO MOTU PIL
APPLICATION

27-06-2025

Pending

IA/60/2025
Classification : INTERVENTION SUO MOTU PIL
APPLICATION

04-07-2025

Pending

IA/61/2025
Classification : MISCELLANEOUS ||ISUO MOTU PIL
APPLICATION

04-07-2025

Pending

IA/62/2025
Classification : INTERVENTION SUO MOTU PIL
APPLICATION

04-07-2025

Pending

IA/63/2025
Classification : REVIEW
APPLICATION

21-07-2025

Pending

IA/64/2025
Classification : INTERVENTION SUO MOTU PIL
APPLICATION

31-07-2025

Pending

IA/65/2025
Classification : MISCELLANEOUS ||SUO MOTU PIL
APPLICATION

31-07-2025

Pending

Linked Cases

Filing Number

Case Number

WPPIL/8190/2024 ( main )

WPPIL/174/2024 ( main )




Cause List Type

DAILY CAUSE LIST
DAILY CAUSE LIST
DAILY CAUSE LIST
DAILY CAUSE LIST
DAILY CAUSE LIST
DAILY CAUSE LIST
DAILY CAUSE LIST
DAILY CAUSE LIST
DAILY CAUSE LIST
DAILY CAUSE LIST
DAILY CAUSE LIST
DAILY CAUSE LIST
DAILY CAUSE LIST
DAILY CAUSE LIST
DAILY CAUSE LIST
DAILY CAUSE LIST

DAILY CAUSE LIST

SUPPLEMENTARY
CAUSE LIST |

SUPPLEMENTARY
CAUSE LIST 2

DAILY CAUSE LIST

SUPPLEMENTARY
CAUSE LIST |

DAILY CAUSE LIST
DAILY CAUSE LIST
DAILY CAUSE LIST
DAILY CAUSE LIST
DAILY CAUSE LIST

DAILY CAUSE LIST

WPPIL/1736/2020
WPPIL/91/2025
WPPIL/6771/2022
WPMS/780/2021
WPPIL/1522/2024
WPPIL/9544/2024
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History of Case Hearing

Judge

Hon'ble Mr. Justice Manoj Kumar Tiwari ,
Hon'ble Mr. Justice Vivek Bharti Sharma

Hon'ble Mr. Justice Manoj Kumar Tiwari ,
Hon'ble Mr. Justice Vivek Bharti Sharma

Hon'ble Mr. Justice Manoj Kumar Tiwari ,
Hon'ble Mr. Justice Vivek Bharti Sharma

Hon'ble Mr. Justice Manoj Kumar Tiwari ,
Hon'ble Mr. Justice Pankaj Purohit

Hon'ble Mr. Justice Manoj Kumar Tiwari ,
Hon'ble Mr. Justice Pankaj Purohit

Hon'ble Mr. Justice Manoj Kumar Tiwari ,
Hon'ble Mr. Justice Alok Kumar Verma
Hon'ble Mr Justice G. Narendar , Hon'ble
Mr. Justice Manoj Kumar Tiwari

Hon'ble Mr Justice G. Narendar , Hon'ble
Mr. Justice Manoj Kumar Tiwari

Hon'ble Mr Justice G. Narendar , Hon'ble
Mr. Justice Manoj Kumar Tiwari

Hon'ble Mr Justice G. Narendar , Hon'ble
Mr. Justice Manoj Kumar Tiwari

Hon'ble Mr Justice G. Narendar , Hon'ble
Mr. Justice Manoj Kumar Tiwari

Hon'ble Mr Justice G. Narendar , Hon'ble
Mr. Justice Manoj Kumar Tiwari

Hon'ble Mr Justice G. Narendar , Hon'ble
Mr. Justice Manoj Kumar Tiwari

Hon'ble Mr Justice G. Narendar , Hon'ble
Mr. Justice Manoj Kumar Tiwari

Hon'ble Mr Justice G. Narendar , Hon'ble
Mr. Justice Manoj Kumar Tiwari

Hon'ble Mr Justice G. Narendar , Hon'ble
Mr. Justice Ashish Naithani

Hon'ble Mr Justice G. Narendar , Hon'ble
Mr. Justice Alok Mahra

Hon'ble Mr Justice G. Narendar , Hon'ble
Mr. Justice Ashish Naithani

Hon'ble Mr Justice G. Narendar , Hon'ble
Mr. Justice Ashish Naithani

Hon'ble Mr Justice G. Narendar , Hon'ble
Mr. Justice Alok Mahra

Hon'ble Mr Justice G. Narendar , Hon'ble
Mr. Justice Alok Mahra

Hon'ble Mr Justice G. Narendar , Hon'ble
Mr. Justice Alok Mahra

Hon'ble Mr Justice G. Narendar , Hon'ble
Mr. Justice Alok Mahra

Hon'ble Mr Justice G. Narendar , Hon'ble
Mr. Justice Alok Mahra

Hon'ble Mr Justice G. Narendar , Hon'ble
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IN THE HIGH COURT OF UTTARAKHAND
AT NAINITAL
HON’BLE THE CHIEF JUSTICE SRI G. NARENDAR

AND
HON’BLE SRI JUSTICE ALOK MAHRA

16™ JUNE, 2025

WRIT PETITION (PIL) No. 174 OF 2024

with
WRIT PETITION (PIL) No. 38 OF 2020
WRIT PETITION (M/S) No. 298 OF 2021
WRIT PETITION (PIL) No. 137 OF 2022
WRIT PETITION (PIL) No. 35 OF 2024

WRIT PETITION (PIL) No. 202 OF 2024
WRIT PETITION (PIL) No. 03 OF 2025

Presence : . :
Mr. Dushyant Mainali, learned Amicus Curiae in WPPIL No. 174/2024.

Mr. D.S. Patni, learned Senior Counsel assisted by Mr. Dharmendra
Barthwal, learned counsel for petitioner in WPPIL No. 03/2025

Mr. Atmaram N.S. Nadkarni, learned Senior Counsel with Mr. C.S.
Rawat, learned Chief Standing Counsel for the State.

Mr. Manoj Kumar, learned Standing Counsel for the Union of India.

Mr. Aditya Pratap Singh, learned counsel for the Uttarakhand Pollution
Control Board.

Mr. Anil Kumar Joshi, learned counsel for respondent no.48.

Ms. Priyanka Agarwal, learned counsel for respondent no.68.

Mr. Siddhartha Sah, learned counsel for respondent no.123/

Mr. Pawan Bhatt, learned counsel for respondent no.46

Mr. Basant Kumar, learned counsel for respondent nos.19, 55, 26, 25,

33, 18, 92, 81, 48, 17, 16, 104 and 124,
Ms. Mamta Bisht, learned counsel for interveners in IA Nos. 15, 16, &

17 of 2025 and for respondent nos. 38, 58, 101, 90 & 63.
Ms. Meenakshi Parihar, learned counsel for respondent nos.76, 116,

121, 131, 150, 109, 111, 169, 46, 47, 100, 23, 44 and 45.
Ms. Menka Tripathi and Ms. Pushpila Bisht, learned counsel for

respondent nos. 21, 35, 42, 43, 65, 87 & 89.

ORDER : (per Sri G. Narendar, C.J.)
Heard the learned counsels for the petitioners and

the interveners, and Mr. Atmaram N.S. Nadkarni, learned
Senior Counsel along with learned Chief Standing Counsel for
the State, and Sri Manoj Kumar, learned Standing Counsel for

the Central Ground Water Beard and Geological Survey of

India.
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2, By order dated 09.06.2025, this Court had directed

as under :

"Having heard Mr. Dushyant Mainali, learned Amicus
Curiae, Mr. Atmaram N.S. Nadkarni, learned Senior Counsel
with Mr. C.S. Rawat, learned Chief Standing Counsel for the
State, Mr. Manoj Kumar, learned Standing Counsel for the
Union of India, Mr. Piyush Garg, learned counsel for
respondent no.72, Mr. Anil Kumar Joshi, learned counsel for
respondent no.48, Ms. Priyanka Agarwal, learned counsel for
respondent no.68, Mr. Siddhartha Sah, learned counsel for
respondent no.123, Mr. Pawan Bhatt, learned counsel for
respondent no.46, Mr. Basant Kumar, learned counsel for
respondent nos.19, 55, 26, 25, 33, 18, 92, 81, 48, 17, 16,
104 and 124, and Ms. Meenakshi Parihar, learned counsel for
respondent nos.76, 116, 121, 131, 150, 109, 111, 169, 46,
47, 100, 23, 44 and 45, we are of the opinion that the officers
of Geological Survey of India and Central Ground Water
Authority be directed to assess the possible effect of rain on
the mining pits as to whether the water accumulated and on-
coming monsoon rains are likely to cause landslides of
Intensity, which is likely to result in damage to the topography
and Is likely to result in loss of lives of men and animals.

2. In that view, we direct Mr. Manoj Kumar, learned
Central Government Standing Counsel to take notice on behalf
of Geological Survey of Indla and Central Ground Water
Authority.

3. Registry is directed to forward a copy of this order to the
Regional Director, Central Ground Water Board, Uttarakhand
Region through e-mail "rdur-cgwb@nic.in”,

4, Registry is directed to furnish a free copy of this order to
Mr. Manoj Kumar, learned Central Government Standing
Counsel. 5. We direct Mr. Manoj Kumar to take instructions by
the next date of hearing. 6. List on 13.06.2025 on the top of
the Board” }

3. Pursuant to the directfons iséued, today the learned
Central Government Standing Counsel places before the Court,
an inspection-cum-assessment report by the Central Ground
Water Board (CGWB), Uttaranchal Region, Ministry of Water
Resources, River Development & Ganga Rejuvenation, and the
Geological Survey of India. The CGWB, constituted a

Committee, consisting of two officers - one Dr. Vikas Tomar

2
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2. As per the statement of Sh Anshul Gadiya Mine
Owner of Bangchudi mine, the mining started on 12th
December' 24 and water started oozing out in the form
of seepage in one of the pits excavated for mining the
soapstone on 20th December' 24. Initially, the seepage
was having very low discharge. However, it Is reported that
the seepage gets accumulate after the shutting down/
closer of mine on 06th January'25 as per the directions of
Honorable High Court, Nainital. This the mine pit became
like as small pond and since then the water level is

maintained in the pit.

3. There are two mine pits being excavated for the
mining of Soapstone in Bagchudi Mine. Out of which
upslope pit filled with water while the downside pitis dry
and only mud cracks are visible. The upslope pit is
excavated deeper than the dry pit.

4. The study area is mainly represented by the rocks of
Lesser and Central Himalayas. The geological set up is very
complex due to the repeated tectonic disturbances caused
by different orogenic cycles. The rock units exposed in area
comprise quartzite, mica-tale schist, limestone, dolomite
etc.

5. The committed visited Bangchudl and other Mines
where the soapstone is occurring as lentiform mineral
deposits. These deposits occur as Irregular pockets.
Soapstone is commonly assoclated with other rocks like
dolomite and quartzite. In the Bagchudl Mine area, the
dolomite rocks are exposed as big boulders embedded with
the loose overburden.

6. The mine area in the Bagchudi village (Plate-1A) is
located towards South-Eastfromthe village. There is no
human habitat in the downslope of the mining area and the
general slope is more than 20 degrees towards the
Bhandar Gad, local drainage of the area. In terms of
natural source of groundwater, one Naula (Altitude 1649
mamsl)is situated in North-West direction of the village
and another spring (Altitude 1662m amsl) in South-West
Direction. One Handpump (Altitude 1702 m amsl) is
present in working condition in the viilage. (Figure - 1).

7. The depth to water level measured in the Handpump

is 43.92 m, bgl and the discharge in the spring is quite low.

The Naula discharge is measured comes out as 0.34 1pm,

As reported, local people are not using Naula/ spring water

;or their dally needs due to availability of piped water at
omes.

8.  The local Villagers informed the team that the
drinking water needs of the village are being met through
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pipe line water supply received from the Vijaypur spring
approx 18 km away from the Bangchudi. This pipeline
supply is running from last 12-13 years. Recently a new
pipe line is also constructed from Jethai Pumphouse to
Bangchudi village by Peyjal Nigam under the Har Ghar Nal
scheme.

9. The CGWB team has also visited the other mine sites
situated at Talla Dhapola, Bilari, Sunyura, Sunargaon
(Bajina) etc (Plate-1B) and in most cases the excavated
mine pits are filled with water. The mine pits at Gangnath
Minerals and Nandita Tiwari mines are also filled with
water. One spring was found on the approach. road to the
Gangnath Minerals having discharge of 0.71 pm. The water
samples were collected from both mines (pits) and spring.
The excavated material (loose overburden) was dumped on
the slopes which is ultimately going into as gadera and has
blocked the flow path of the gadera.

10. The Shiv Shakti mine situated in Bilari village has two
pits, the big pit excavated deep is filled with water whereas
the small pit has only little water, running water was also
seen near the small pit. Two Gaderas are situated near the
mine areas which are the supplying water to the Nayal
Bilari village.

11, The Basant Mine and Aagri minerals mine are
situated nearby and mining has reached down to the valley
portion both side ridges and water is seen in multiple pits
excavated for mining. The villagers reported that the
drinking water is been supplied from Basuri River for more
than 10 years. The mine pit of Jai Shri Gangnath Minerals
was also filled water. The Jaganath Minerals Mine in Bajina
village is very old mine approx 30 years. The excavated
loose material from mine is been dumped into the local
gadera. The mining pit is filled with water. As reported the
drinking water is supplied to the village through pipeline
sourced from seedigad gadera. On the upslope side of mine
two naulas are found, out of which one is fully submerged
and overflowing and the other is having a discharge of 1.03
1pm. The Bakhet Minerals mine was closed last year. Also,
one more mine by the name of Deep Chand Verma has
water in its mine pit.

12. The water samples from the mine pits, spring tank,
Handpump and the Naula were collected for Basic analysis,
Heavy Metal Analysis etc. for source identification and the
samples are sent for further analysis and results. The
location of the visited sites is shown in the Figure-2.”
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Pursuant to the inspection carried out, the two

committee has drawn its conclusions and

recommendations as under :

5.

“Conclusion and Recommendation

1. There are two pits in Bangchudi mine area, one with
deeper excavation have sufficient water inside pit while
another one with shallow excavation is dry. In Bageshwar
district rainfall occurred from Dec 24 to 1st March to a tune
of 74 mm. Negligible rainfall has occurred in the area from
2nd March 25 to 9th April 25. If rainfall is the only source
of water in the pit, pit would be dry as it happened in
another pit. It may be concluded that ground water is also
contributing as seepage from aquifer in pit water body. To
be surer, it is recommended to dewater the pit and if water
again comes into the pit, then source of water is certainly
ground water / seepage from aquifer.

2. In the hilly area, aquifer i.e. ground water bearing
zone js not extensive and it have limited extend. Springs,
locally known as Naula and Dhara are the form of ground
water which exist where ground water intersect with the
surface. To know the path of ground water and impact of
mining on ground water regime, detall scientific
investigation with Resistivity Image Profiling Survey and

GPR Survey, etc. should be carried out by specialized
institution like NGRI or IIT.

3. As some of the mines in the hilly area lies in the
catchment area of the spring, it is highly recommended
that before giving any mine lease, comprehensive study to
understand the hydrogeological setup, geological details
should be carried out so that environmentally friendily
mining planning wiil be formulated.

4, In some of the mines, the dumping of the excavated
overburden material is done in highly unsystematic way.
Excavated material from some of the mines is being directly
dumped in the gaderas which couid hamper the natural flow of
the local natural drainage. These gaderas (first order streams)
in the hilly region serves as the lifelines of water supply
system as these are tapped and water is supplied to
ownstream villages through gravity.”

The Committee has also enclosed the.satellite

imagery of the location of the mines visited by the team and

certain photographs. The copy of the report is taken on record.
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6. The team of the Geological Survey of India (GSI)

authorities have visited various mines in Bageshwar District

" and have presented a preliminary geological assessment report
conducted by different teams of the GSO, having office at
Dehradun. The dates and the number of mines visited have

been placed before this Court by way of a chart. In the first

phase, i.e. between 20.01.2025 to 01.02.2025, 09 mines were
visited. In the second phase of inspection was between

19.03.2025 to 02.04.2025, and 17 mines were inspected by

the team. The third phase of inspection was between

21.05.2025 to 27.05.2025, and 15 mines were visited. The
earlier 15 mines were inspected by Team 1. Team 2 visited 14
mines, which are detailed as Table 5, and Team 3 visited 12
mines, and the same are detailed as Table 6, and Team 4,
during the same period, has visited about 18 mines, and the
same are detailed as Table 7. 1In all, 85 mines have been
classified as “vulnerable mines”, and the impacf on the
ecology and environment, on account of the mining operations,
have been placed in a nutshell. For instance, with regard to
first mine in Table 2 of the first phase of inspection between
20.01.2025 to 01.02.2025, it is observed that seepage and
stream (latera gad/ seasonal stream) may trigger landslides,
and that 30m ground cracks are seen. So on and so forth,

various observations detail the risks faced on account of the
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various mining actlvities carrled out in those mines and

accumulation of water in the pits.

7. In the above background, the State has preferred an

application, expressing serious apprehensions regarding

~ landslides, on account of accumulation of water in the pits, and
submit that the accumulated water, not being regulated, there

is a likelihood of embankments giving way, leading to water

gushing out with force and causing landslides, and

consequently seek permission of the Court to close the pits.
The apprehension expressed by the State' is not witho_ut basis.
None of the respondeﬁts have questioned the veracityl and the
correctness of the assertion made by the State, with regard to
the threat faced on account of the unregulated accumulation of
water. In fact one of the interventio'nist/ respondent no. 68
has placed a submission stating that the mine owners have, in
fact, drawn up a plan to channelize the water by way of
construction of a garlénd of canals, enabling the accumulated
water to flow in a regulated manner, and connect the same
either to a water-body or a arfificial water body, and would
state that such regulated outflow of water would minimize, or

avert any danger of landslides, or any disturbance to the

topography of the locality.
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8. The apprehension, being a reasonable one, this Court

would have no reservations to grant permission to fill the pits,
and avoid any occurrences, that may cause damage to life or
limb or to property. But the fact remains that the report, and
the hearing on various dates has demonstrated that some of
the pits are not filled merely with rainwater, but appear to be
sourced by ground water sources, which in local parlance has
~ been described as naalas and dharas. In fact, this is the
conclusion drawn by the team constituted by the CGWB in
paragraph no. 2 of their conclusions and recommendations. If
that be so, precious ground water sources ought not to be lost
by any indiscriminate action of the authorities in trying to
prevent the apprehended danger. In thaf view, we are of the
opinion that closure of the pits ought to be carried' out by the
Mining Department in coordination with the Ground Water
Authority in the State of Uttarakhanci. While so closing the
pits, the pits, which have not begn identified as being sourced
by any underground water source, may be closed on a priority,
and pits wherein water has accumulated and remained for
months over, the DMO and the Ground Water Authority shall
arrive at a reasonable conclusion, as to whether the pit is in all
likelihood likely to cause any catastrophic event, and if after

the study they do arrive at a conclusion that non-closure of the

pit is likely to result in landslides, then action may be Initiated
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to close down such pits, but while closing down such pits, the
DMO and the Ground Water Authority shall ensure that markers
_ are placed and GPS coordinates of the pit is recorded in order
to enable revival of such water-bodies after the monsoon. The
closure of the pits shall be carried out strictly under the
supervision of the DMO and the Ground Water Authority of
Uttarakhand. The DMO and the Ground Water Authority shall
immediately draw up an action p'lan, and the process of closure
of the pits shall be carried out in accordance with the action
plan. The DMO shall be the Nodal Officer, and the closure of
~ the pits shall be carried out under the direct supervision of the
CGWB and the local Mining Officer, and the Ground Water
Authority may either engage separate labour and machinery,
and if labour and machinery is offered by the mine owners, the
same shall be utilized for the closure. ‘It is made clear that all
expenses incurred in this regard by the State shall be borne by

the respective mine owners.

- 9. The learned Senior Counsel Mr. D.S. Patni makes a
representation on behalf of AlImora Magnisite Company, stating
that none of the reports, either by the Court Commissioner, or
by the Additional Director, who initially inspected the mines and
drew up a report on behalf of the Committee constituted by the

State, indict the respondents of any violations In the matter of
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carrying out mining operations. It is a fact that, pursuant to
the hearings in the instant PIL, the State Environmental Impact
Assessment Authority (SEIAA) and the Uttarakhand Pollution
Control Board has cancelled the licenses/ permissions/
clearances granted to all the mines in Bageshwar District. In
that view, we grant liberty to the petitioner to make an
application to both the authorities for issuance of licenses/
clearances/ consent to operate. If such an application is made,
the same shall be considered by both the authorities. Both the
authorities shall independently c'onsider the application strictly
in accordance with law, and if théy find compliance with the law
of the land, then the authorities may draw alreport and place it

before this Court.

10. We also hereby specifically direct the district
administration, i.e. the District Magistrate and the
Superintendent of Police, District Bagheshwar to make
available all the assistance that the DMO and the Ground Water

Authority, Uttarakhand may request for.

11, The respondents - mine owners/ mine operators
have submitted that, with the onslaught of monsoon, there is a
possibility of the soapstone getting damaged, on account of
exposure to the inclement weather. The issue involved in the

Writ Petltions, Is whether the mining operations have been
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- carried out in accordance with the Rules and the various
conditions of the lease deed, and the conditions imposed under
the Environmental Impact Assessment Authority clearance
certificate, and the permission of the Pollution Control Board by
way of consent to operate. In the course of hearing, this Court
has prima facie observed that none of the miners have filled
Form MM-12, as mandated under Rule 17.3 of the Uttarakhand
Minor Mineral Concession Rules, 2023. The information, that is
required to be furnished by the mine operators/ mine owners,
would have prima facie gone to demonstrate that mining
operations have been carried out in accordance with the lease
conditions, and various conditions imposed under the clearance
certificate and consent to operate. In this regard, we had

directed the DMO to place before the Court Form MM-12 filed

by the mine owners/ mine operators.

12, On perusal of the report, which is a monthly report,
that the mine owners/ mine operators is required to fill, it is
seen that majority and crucial details, including the labour etc.
had not been filled up, nor furnished to the competent
authority by the mine owners/ mine operators. That apart, at
the very initial stage, when this Court was forced to stop the
mining operations, and consequentially on reports of violation

of the interim order directed selzure of the machinery, it was
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found that huge number of very heavy machinery in the form
of excavators were found deployed in most of the mines. In
fact, a total of more than 124 machines/ excavators were
- seized from 55 mines, when the total number of operating
mines was about 166 mines. Thus, the inference that can be
prima facie gathered is that the operations were not in
compliance with the conditions imposed, either under the lease
deed, or the clearance certificate or the consent to operate. In
that view, if the labour of such illegal operations is permitted to
be appropriated by the very same mine owners/ operators, it
would amount to placing a premium oh their flagrant violations
of the lease conditions, and in the event it is found that the
mining}operations, in violation 6f the conditions imposed, has
resulted in any damage to the ecology or to the environment,
and to the nearby villages, or‘agricultural Ia_nds, it would

require reparations to be made to the affected persons,

including the State.

13. Hence, we are of the opinion that, as an interim
measure, a Committee may be constituted to auction the
materials stocked in the various mines, and the auction
proceeds be retained by the Mining Department, till such
adjudication is made. In that view, we are of the opinion that a

Committee headed by a notable citizen of the State be formed.
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The counsels have suggested the names of one Padma Shri Dr.
Shekhar Pathak (Retd.), Sri Kapil Lal, Additional Principal Chief
Conservator of Forest and Sri G.D. Prasad, Joint Director,
Department of Mining and Geology. Accordingly, the
abovementioned three persons are appointed to form a
Committee, which shall be constituted as an Empowered
Committee, headed by Padma Shri Dr. Shekhar Pathak. The
Empowered Committee of the above three persons shall draw
up measures to individually assess and hold online auctions
separately in respect of the stock available in each and every
mine, and the amounté realized by the auction shall be kept in
a separate account. The DMO, Bageshwar - Ms.v Naziya Hasan
is appointed as the Coordinator and Secretary to the
| Empowered Committee. The district administration, including
the DM and the SP, Bageshwar shall prbvide all assistance that
may be required for carrying out the auction sale of the
stocked material. The Department of Mining and Geology,
Govt. of Uttarakhand shall draw up an exercise for carrying out
the online auction sale. The auctions shall be conducted with
at least seven days’ notice. It is madé cleavr that in the event
any of the mine owners/ operators are of the opinion that the
revenue generated on account of the auction, or the auction
price offered by the proposed buyer is on the lower side, then

the mine owner/ operator may offer a better price and
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appropriate the stock. It is made clear that the auction shall
- be widely published in both Hindi and English national daily
newspapers, having nationwide circulation. The auction

exercise shall be completed within six weeks.

14. Registry is directed to forward a copy of this order to

the proposed members of the Empowered Committee.

15. An initial sum of Rupees Three Lakhs be paid to
Padma Shri Dr. Shekhar Pathak, as an additional remuneration,
" and payment shall be released after obtaining his consent.
Further payments would be decided on the next date of
hearing. We also request the learned CSC to request Padma
Shri Dr. Shekhar Pathak for his consent to undertake  the

exercise, as directed by the Court.

16. List the’se cases on 23.06.2025.

G. NARENDAR, C.J.

ALOK MAHRA, J.

Dt: 16" June, 2025
Rahul
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COURT’S OR JUDGES’S ORDERS

WPPLL vo. 174 0of 2024
With

WPPIL No. 38 0f 2020
WPMS No. 298 o 2021
WPPIL No. 137 0f 2022
WPPIL No. 35 of 2024
WPPIL No. 202 of 2024
WPPIL No. 3 of 2025

Hon'ble G. Narendar, C.J.
Hon’ble Alok Mahra, J.

Heard Mr. Dushyant Mainali, learned Amicus
Curiae in WPPIL No. 174 of 2024, Mr. D.S. Patni, learned
Senior Counsel assisted by Mr. Dharmendra Barthwal and
Mr. Himanshu Yadav, learned counsel for petitioner in
WPPIL No. 03 of 2025, Mr. C.S. Rawat, learned Chief
Standing Counsel assisted by Mr. Gajendra Tripathi,
learned Standing Counsel for the State, Mr. Manoj Kumar,
lcarned Standing Counsel for the Union of India, Mr.
Piyush Garg, learned counsel for respondent no. 72, Ms.
Priyanka Agarwal, learned counsel for respondent no. 68,
Mr. Siddhartha Sah, learned counsel for respondent no.
123, Dr. Aman Rab, learned counsel for SEIAA, Ms.
Meenakshi Parihar, learned counsel for respondent nos.
76,116, 121, 131, 150, 109, 111, 169, 46, 47, 100, 23, 44
and 45, Mr. Sahil Mullick, learned counsel for the
intervener in Intervention Application No. 60 of 2025 and
Mr. H.M. Bhatia, learned counsel on behalf of Income Tax
Department.

2. An order of the NGT in OA No. 453 of 2023, (1A
No. 225 of 2024) is placed before this Court. The Principal
Bench of NGT at New Delhi has made certain
observations and has issued certain directions, which are
as under:-

“28. In view of the above, in the present case also, we direct
District Magistrate, Bageshwar to ensure that no mining
activit_ies are carried out unless the seismic study in geo-
tectonic_sensitive area like the one with which we are

o
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concerncd in the present casC
Committee which must mc.lud.c
reputed and recognised institutioue:
such study may be conducted by 2
ing SEIAA, 2 representz}tlve of
UKPCB, a nomince of G.B. Pant National Instgu‘:,ehigh
Himalayan Environment, Almora a}ld any oth'er lexc[l)ed e
the above Committce find appropriate to be include
purposc of the above stated study.

29. In the present €asc, S
Joint Committec compris

llowed to be carried ou.t.in
probability and feasibility
ommittee, as constituted as

30. No mining activity shall be a
the arca in question unless a
clearance is given by the expert €
above.

31. The above Committee shall submit its report within three
months and District Magistrate, Bageshwar thereafter shall

procecd accordingly.

32. A Compliance report shall also be submitted by
30.09.2025 before Registrar General of this Tribunal by
UKPCB and District Magistrate, Bageshwar. If find any
further order is required, Registrar General of this Tribunal
shall get the matter placed before the concerned Bench.”

3. Ona perusal of the same, it is apparent that the NGT
has also stepped in and has virtually banned mining in
District Bageshwar, till the submission of a report relating
to seismic study in the geo-tectonic sensitive areas by a
panel of experts, including Seismologist.

4, It is submitted that now a report has been prelpared

by the Committee and that the same has been handed over
to the Secretary. |

5. In that view, the counsels are at liberty to move the
NGT for clarifications of the orders. In the PIL on hand
the issucs are restricted to the District of Bageshwar’
where a report was also placed by a Committee consﬁtuteci |
by the State, which recorded some alarming findings |

6. The scope of the PIL pending before this Court is

" - . ..
ot restrained to mere seismological Impacts on account of

the mining activity, but, also the gross violation

conduct of mining operations; S 1n the
b
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